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COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

E ig h te e n t h  R epo rt

Sardar A. S. Salgal (Janjgir): Sir, I 
beg to move:

“That this House agrees with 
the Eighteenth Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 26th March, 
1958.”
Mr. Deputy-Speaker: The question

is:
“That this House agrees with the 

Eighteenth Report of the Commit
tee on Private Members’ Bills and 
Resolutions presented to the 
House on the 26th March, 1958.”

The motion was adopted.

RESOLUTION RE: 
RESETTLEMENT OP EAST PAKIS
TAN DISPLACED PERSONS—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of 
the Resolution moved by Shri Tanga- 
mani on the 14th March, 1958 regard
ing resettlement of East Pakistan dis
placed persons.

wonr wo fao tigiOT (anr'fft): 
*TR*for "tNrwref TOT, rfMfWI

Out of 2 hours allotted for the dis
cussion of the resolution, one m in tits




